
m anagem ent and energy conserva tion  m easures. 
According to information received from Government of 
National Capital Territory of Delhi, DESU has also made 
a lew alternative proposals, of a general character, for 
privatisation ot power distribution in Delhi which are at a 
preliminary stage of examination by the Government of 

Delhi

Member of Parliament Local Areas Development 
Scheme

‘ f>54. DR. MAHADEEPAK SINGH SHAKYA: 
JUSTICE GUMAN MAL LODHA:

W ill the M IN ISTER  FOR PLANNING  AND 
PROGRAMME IMPLEMENTATION be pleased to state :

(a) whether the funds allocated under Member of 
Parliament Local Area Development Scheme in the country 
during 1993-94 to 1995-96 were fully utilised;

(b) if so. the details of funds allocated during each 
of the years 1993-94. 1994-95 and 1995-96 alongwith 
the details ot percentage of funds spent during each year 
of the said period,

(c) whether reasons have been ascertained for delay 
in the implementation of the scheme approved by the 
Government; and

(d) if so. the details thereof alongwith the details of 
suggestions given tor removing these obstacles ?

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMMF IMPLEMENTATION AND 
MINISTER OF STATE OF THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) :
(a) and (b) The details of the funds allotted during each 
of the last three years is given below .—

Year Funds released by
Govt, of India 
(Rs. Crores)

1993-1994 37.8

1994-1995 771.0

1995-1996 764.0

As the funds released under the scheme are non- 
lapsable. an M.P can utilise the funds released in a 
year, during the subsequent years but within the term of 
the Lok Sabha or the term of Rajya Sabha membership. 
The percentage of expenditure corresponding to each year 
release is, therefore, not available. However, of the total 
funds released by the Govt, of India in these three years, 
(Rs. 800.7 Crore) 51% have been spent.

(c) and (d) The expenditure incurred so far under 
the scheme falls short of the actual release, indicating

slow progress. Some of the main reasons for this are 
the following :—

(i) Late release of funds in earlier years.

(ii) Revision of guidelines in December, 1994.

(in) Application of model Code of Conduct of the 
Election Commission in certain States like Bihar 
in December. 1994.

(iv) Late receipt of recommendations/non-receipt of 
recommendations from the MPs concerned in 
certain cases.

(v) Late intimation/non-intimation about the choice of 
districts by some Rajya Sabha MPs.

(vi) The Scheme being new, the District Collectors 
took some time to understand the full implications 
of the Scheme.

However, the implementation of the scheme has 
gained momentum during 1995-96.

Suggestions for improvements in the scheme as and 
when rece ived are cons ide red and if necessary 
instructions, clarifications are issued with a view to 
accelerating the pace of implementation of the scheme.

Deep Sea Fishing— Legal Opinion

*555. SHRI MANORANJAN BHAKTA 
SHRI CHITTA BASU :

W ill the M in is te r of FOOD PRO CESSING  
INDUSTRIES b£ pleased to state :

(a) whether attention of the Government has been 
drawn to the news report appearing in the ‘Hindu’ dated
13 August, 1996 under the caption “Government seeks 
legal opinion on deep sea fishing;"

(b) if so, the reaction of the Government to the 
observations made therein and facts of the matter;

(c) the present status of the proposal;

(d) whether the G overnm ent w ill form ulate a 
comprehensive fisheries policy that will ensure sustainable 
fisheries, survival of traditional fishing communities and 
development of indigenous entrepreneurial skills; and

(e) if not. the reasons therefor 9

THE MINISTER OF STATE OF THE IVHNISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR 
RAY ) . (a) Yes, Sir.

(b) to (e) The Review Committee on deep sea fishing 
policy constituted by this Ministry had submitted its report 
on 8th Feb., 1996. The recommendations of the committee 
were examined in consultation with other Ministries/ 
departments including Ministry of Law (Deptt. of Legal



Affairs). In case of Recommendation No 1 of the 
committee, which suggested cancellation of all permits 
issued for Joint Venture/Charter/Leasing/Test Fishing 
subject to legal processes. Department of Legal Affairs 
have advised that permits/permissions can be cancelled 
only on the grounds of violation of the MZI Act. 1981. 
Rules 1982, orders issues under the Act and terms and 
conditions of the permit/permission. They have, therefore, 
advised that each case has to be examined individually 
for cancellation of permit/permissions in this context.
Based on the comments received from various Ministries, 
this Ministry has initiated the action to obtain decision 
from the competent authority on the recommendations of 
the Reivew Committee on deep sea fishing policy. The 
need to formulate an amended deep sea fishing policy to 
explo it the fishery resources in the FEZ without 
jeopardiz ing the interests of traditional fishermen has 
also been kept in view

Haldia Petroleum

‘ 556. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether Industrial Finance Corporation of India
has approved a loan for the Haldia Petroleum mega 
project:

(b) if so, the details thereof: and

(c) to what extent the loan is likely to help improve 

the project ?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c) As informed by M/s. Haldia Petrochemicals 
Limited. In June 1996 they have received sanction from 
all the financial institutions including Industrial Finance 
Corporation of India for the full amount of term loan of 
Rs. 950 crores for the Cracker Project. The share of 
IFCI reported by the company is Rs. 125 crores.

CSIR Research Centres

*557. SHRI S.D.N.R. WADIYAR :
SHRIMATI VASUNDHARA RAJE:

Will the Minister of SCIENCE AND TECHNOLOGY 

be pleased to state:

(a) the total plan and non-plan budget of Council of 
Scientific and Industrial Research (CSIR) during 1995-96:

(b) the fund allocated to different research centres. 

State-wise;

(c) whether the Council of Scientific and Industrial 
Research (CSIR) has proposed to expand its areas of 

activities:

(d) if so. the programmes drawn up by CSIR in that 
regard for the remaining period of Eighth Plan and for 
Ninth Plan also;

(e) the emphasis proposed to be laid by CSIR on 
Research and Development aspects: and

(f) the details thereof 9

THE MINISTER OF STATE OF THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION AND 
MINISTER OF STAI E OF THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a) 
to (f) A Statement is attached.

STATEMENT

(a) Budget of CSIR during 95-96 was —

GOVERNMENT GRANT

Plan
Non-Plan

Total

Internal Receipts Utilised 

Grand Total

(Rs in crore)

~ ... !

Rs 160.00 
Rs. 251.68

Rs. 411.68

Rs. 33.69

Rs. 445.37

(b) The funds allocated to different research centres 
State-wise are :—

LAB. INSTT.

ANDHRA PRADESH

CCMB
NGRI
IICT

ACTUAL EXP. 
DURING 
1995-96

11.27
12.16
18.50

TOTAL. 41.93

ASSAM
RRL-JORHAT

i JHAR
CFRI
CMRI
NML

TOTAL

8.71

13.34
9.44

12.79

QQA
NIO

9 UJABAT
CSMCRI
HIMACH A L ,e b ABESU
PALAMPUR CX.

35.57

11.41

6.71

3.47


